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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this l05th Report on 
action taken by Government on the recommendations of the Public 
Accounts Committee contained in their 95th Report (Fifth Lok 
Sabha) on the Accounts of the Indian Institute of Technology, New 
Delhi. 

2. On the 26th May, 1973 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance 
of the recommendations made by the Committee in their earlier 
Reports. The Sup-Committee was constituted with the following 
Members: 

Shri H. N. Mukerjee-Convener 

2. Shri Sunder Lal 1 
3. Shri Biswanarayan Shastri 
4. Shri M. Anandam 
5. Shri Nawal Kishore 
6. Shri H. M. Patel 

~ Members 

J 
3. The Action Taken Sub-Committee of the Public Accounts 

Committee (1973-74) considered and adopted this Report at their 
sitting held on 9th January, 1974. The Report was finally adopted 
by the Public Accounts Committee on the 31st January, 1974. 

4. For facility of reference the main conclusfonslrecommenda-
tions of the Committee had been printed in thick type in the body 
of the Report. A statement showing the summary of the main re-
commendationslobservations of the Committee is appended to the 
Report (Appendix) . 

5. The Committee place on record their appreciation of the as-
istance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

NEW DELHI; 

February 4, 1974 
Magha 15, 1895 (S). 

(v) 

JYOTIRMOY BOSU. 
Chainna", 

Public Accounts Committee. 

·'0-(, 



CHAPl'ER I 
REPORT 

1.1 'This 'Report deals with action taken by Government on the 
recommendations contained in the Ninety-Fifth Report of the Pub-
.lic Accounts Committee (Fifth Lok Sabha) on Aud1t Reports on 
the Accounts of the Indian Institute' of Technology, New DelJd. 
for the years 1966-87 to 1970-71. 

1.'2. Replies to all the recommendations contained in the Report 
have been received from Government. 

1.3 The Action Taken Notes on the recommendationslobserva-
tions of the Committee contained in the Report have been categ-
orised under the following heads:-

-(i) Recommendations:observations that Jiave been accepted 
b.y Government. ' 

S. Nos. 3. 4-5, 7-14, 16, 19-22, 24, 25. 

{ii) Recommendations!observations which, the Committee do 
nOt like to pursue in the light of replies received f'l'O'm 
Government. 

S. No. -23. 

(iii) Recommenda.tions!observatiom replies to which hClve not 
.been ClCcepted 'by the Committee and which requif'e 
reiteration. 

S. No.6. 

(iv) Recommendati01'l.8lobservations in respect of which G0-
vernment have given interim replies. 

'S. Nos. 1. 2, 15, 17, 18. 

1.(. The Committee hope that the tlnal replies in relarct to those 
reeommendations to whieh only interim replles have been fur-
lliIhed wU1 be submitted to them espeditioualy . after pttiq 
them vetted by Audlf. 



1.S Tbe Committee will now deal with the action taken by Go-
vernment on some of the recommendations. 

Action on the Reports oj the R~vfewing Committees-Paragraphs.. 
1.8 (S. No.1). 

1.6. Commenting on Government's decision to examine the 
"ft'JCOmmendations of the Reviewing Committee appointed in March,. 
1970 to go into the working of the Indian Institute of Technology, 
New Delhi, alongwith recommendations of all the similar Review-
iDg Committees appOinted for each of the other Institutes of Tech-
nology at Bombay, Kanpur, Kharagpur and Madras in a coordi-
nated manner, the Cbmmittee had made the following observations 
in paragraph 1.8 of the 95th Report (Fifth Lok Sabha):-

"The Committee note that a Reviewing Committee was 
appointed in March, 1970 to go into the working of the 
Indian Institute of Technology, New Delhi. The Re-
viewing Committee submitted its report in September, 
1972. Similar Reviewing Committees were appointed in 
respect of the other four Institutes of Technology in the 
country. The Government propose to examine the re-
commendations of all the Reviewing Committees in a 
coordinated manner. The Committee desire that this 
examination. should be done expeditiously and the action 
proposed to be taken intimated to them within lit period 
of six months." 

1.7. The Ministry of Education and Social Welfare (Department 
of Education) has stated in their note dated the 11th October, 1973" 
as follows:-

"The Council of the Indian Institutes of Technology has 
appointed a special Committee to examine the Reports 
of the Reviewing Committee of all the 5 I.I.Ts. together 
with the comments of the respective Board of Governors 
of the Institutes. The comments of the Board of Gover-
nors of 3 Institutes have been received. Efforts are being 
made to obtain the comments from the Board of Gover-
nors of the other 2 Institutes. As soon as the Comments 
are received from all the Board of Governors they will 
be placed befGre the special Committee so that the Com-
mittee submits its report to the Council 10rconsideration. 
The recODalQeBdatiOlll of the Council will then be sub-
mitted to the President of India jn his capacio/ as" the 
Visitor of the Institute fO!' his final orders in the m.tter,''" 
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i.8. In view of the Com~ttee havin, t!xpresscd tiJemseJves 
clearly about the urgency of the examination of the review 
ftPorts,· it is regretted that it is being prolonged, and CODse-
quently fiDal aetion is belUg delayed. The Committee 
desire that the examinatioD of the Reports of the Review-
ing Committees. OD the Indian Institutes of Technology 
should be completed expeditiously. 'fhey w01lld await tbe 
fiDal action taken OD the basis of the recommendations of 
1he CouDcil. 

Proliferation 0.1 Class IV Staff in the I.I.T. New Delhi 
1.9. The Committee had made the folloWing observations in 

paragraph 2.14 (S. No.5) regarding proliferation of Class IV Staff 
in the Institute:-

"The Committee find that out of a total number of 14-15 
staff members in the Institute during the year 1971-72, 
as many as 428 were Class IV staff. The Committee do 
not see any justification for the proliferation of Class IV 
staff in the Institute." 

1.10. In their reply dated 11th October, 1973, the Ministry of 
Education and Social Welfare have stated that the Institute has 
appoined a Committee which will examine Uwhether there is really 
any proliferation of class IV staff and if so suitable action will be· 
taken by the Institute."-Asked about the terms of reference of the 
Committee the Ministry have stated further in their note dated 9th 
November, 1973 as follows:-

The Institute appointed the Committee on 25-7-73. The terms 
of reference of the Committee and its composition are given below: 

TERMS OF REFERENCE 

1. To examine the staffing pattern of the non-teaching staff 
and to lay down suitable norms for the employment of 
non-teaching staff at liT Delhi. 

2. To examine the reasons for proliferation of Class IV staff 
at the Institute. 

COMPOSITION 

1. Prof. R. D. Dua, Head Chern. Deptt . ......chairman 
2. Prof. C. P. Arora, Head of Mech. Engg. Deptt.-Member 

Secretar.y. 
3. Shri O. K. C. Grover, Deputy Registrar (Stores)-MembeT. 
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1.11. The Committee were clearl,. of the view that the proliferation 

.of Class IV Staff in the Institute was unjasti8ed. . The,. aceordinal,. 
reeommend that till the whole position is reviewed tiler should 
neither be .a'!1 further recruitment of Class IV staff DOr :.,. such 

'vaeancy IInSUIg 8Iled uP. The results of the review and the aetion 
taken on the basis thereof IDa,. be intimated to the Committee. 

Review of the requirement of non-teaching staff 

1.12. In paragraph 2.15 (S. No.6) of the Report, the Committee 
'had made the following observation regarding the requirement of 
mon-teaching staff suggested by the Ministry in 1968: 

"The Ministry of Education had conveyed their decision to 
the I.I.T. in 1968 that as a measure of economy no vacant 
or new post other than teaching post should be filled till 
a review was undertaken. However, as many as 274 new 
n\ln-teaching posts were created and 286 posts were filled 
up during the period 1968-69 to 1971-72. It appears that 
the Ministry did not follow-up with the I.I.T. regarding 
the review of the requirement of non-teaching staff. The 
Committee would, therefore, like to know how the Minis-
try satisfied themselves that the Institute implemented 
their decision." 

1.13. In a note dated 11th October, 1973, the Ministry have stated 
:as .follows:-

"Under the Institutes of Technology Act and Statutes, the 
Board of Governors of each Institute shall institute and 
,appoint persons to academic as well as other posts in the 
Institute. 

'For the purpose of enabling the Institutes to discharge their 
functions efficiently under the Act, Government may after 
due appropriation made by Parliament by law in this 
behalf. pay to each institute in each fin~ncial yea.r such 
sum~ of money and in such manner as It may think fit. 
The funds are allocated to each institute after examining 
the budget as approved by the Finance Committee and 
the Board of Governors of the Instit\!te concerned. The 
Finance Committee before recommending to the Board 

,of Governors the budget estimates scrutinises the pro-
posal of the Institute in detail and also reviews the staff 
position. After such scrutiny made by the Finance. ~om
mittee on which both a representative from the Ministry 
.ef Finance and the Ministry of Education are members, 



5 
the budget of each Institute is again scrutinised by the 
Ministry of Education and Ministry of Finance before 
financial provisions are made. 

In view of the provisions in the Act and Statutes the Govern-
ment can satisfy itself through the budgetary control 
mentioned above." 

1.14. Asked to state whether the Ministry followed-up with !.I.T. 
'l'egarding the review of the requirement of non-teaching staff as 
suggested by them in 1968, and whether the budgets after 1968 were 
jn fact scrutinised specifically with reference to the decision con-
veyed to the I.I.T., New Delhi the Ministry have stated in a further 
.note dated 9th November, 1973 as under:-

"The Finance Committee considers detailed proposals including 
new proposals with justification and after taking into 
account the essentiality of each item approves or other-
wi.se the prOvision in the budget. The recommendations 
of the Finance Committee in respect of the annual budget 
estimates are examined by the Council of I.I.Ts. and their 
recommendations are then sent to the Government for 
consideration for allocation of funds. This is regarded 
as an adequate review considering the provisions in the 
Act." 

1.15. The Committee are not satisfied with the explanation of the 
-Ministry. The fact remains that the Ministry did not follow up with 
the I.I.T. regarding the review of the recruitment of non·teaching 

-staff as suggested by them in 1968. It has also not been brought out 
-that the budgets of the Instihue after 1968 were in fad scrutinised 
having specific regard to this requirement. The Committee, therefore, 

'is constrained to await the results of the examination of the stafting 
pattern of the Institute with a view to laying down suitable norms 
for tbe employment of non· teaching staff as recommended in para 

"2.13 of the 95th Report. 

tl!d-hor. appointments and flheir continuance beyond the prescribed 
pflriod-Pnral1raph 3.4 (S. No.8) 

1.16. The Committee had made the following observations in para-
:·graph 3.4 with regard to appoIntments made on ad·hoc basis:-

"The Committee find that as many a'i 14'1 ad. hoc appointments 
were made by the Institute on ditferent dates from the 
inception of the Institute. Most of those appointments 
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were continued beyond the prescribed period of 12 months-
in violation of the Statute. In 27 cases the appointments 
were continued for more than 3' years. The Committee 
take serious view of the position and desire that the cir-
cumstances under which the appointments were made and 
continued beyond the prescribed period should be investi-
gated with a view to fixing responsibility." 

1.17. In their reply dated 11th October, 1973, the Ministry have 
stated as under:-

OlIn order to investigate the circumstances under which the 
appointments were made and' continued beyond the pres-
cribed period with a view to fixing responsibility, the 
Institute has appointed a Committee which has started 
functioning. The report of the Committee is expected to 
be available towards the end of October, 1973." 

1.18. Asked inter alia to furnish a copy of the report of the Com-
mittee, the Ministry have intimated in their note dated 9th Novem-
ber, i973 as follows:-

.. (i) The Committee was appointed on 13-8-1973. 
(ii) According to the terms of the reference, the Committee 

was to investigate the matter in detail with a view to 
fixing responsibility as desired by the PAC and make a 
report in this regard. 

Composition 0.1 1Jhe Committee 

1. Prof. A. K. Basu, ProfeS'Sor, Civil Engineering-Chairman 
(ConveneT) 

2. Shri V. N. Arora, Alstt. Prof., Humanities & Social Sciences 
Deptt.-Member 

3. Shri Subhas Chander, Asstt. Prof., Civil Engineering-
Member 

(iii) The report of the Committee was expected to be available 
by the end of October, 1973. The Institute has, however. 
informed that in view of the unsettled c'lnditions prevail-
ing ~en since the beginning of October, the report would 
now be available by the end of November, 1973." 

1.18. Although the Committee took a serious view of the large 
Dumber of ad-hoe appointments and their continulnte beyond the-
prescribed period, action has been initiated belatedly only in AUlUSt,. 
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1973 to investigate the matter. The CommiUee deprecate .uch delays. 
'Tbey would Hke to know early the aetion taken to fix rwponsibWty 
on the basis of the investigation. 

Appointments in relaxation of prescribed qualijications-Paragrapha 
3.6 & 3.7 (5l. Nos. 9 & 10) 

1.20. Referring to the appointments made relaxation of qualifica-
tions, the Committee had made the following observations in para-
graphs 3.6 and 3.7:-

"3.6 The Committee are surprised to learn that as many 80 
appointments had been made by the Director of the Indian 
Institute of Technology, New Delhi during the period 
1964-65 to 1972-73 although the appointees did not possess 
the prescribed qualifications. It is surprising that the 
Board's approval for relaxation of qualifications has not 
been taken all these years. It is only after the Committee 
raised this point that the Government have requested the 
Institute to obtain the ratification of the competent autho-
rities. The Committee desire that responsibiliy should be 
fixed for this lapse." 

:3.7 The extent of unauthor.d relaxation of the prescribed 
qualifications can be seen from the fact tha·t a number of 
Matriculates had been appointed as UDC's although only 
Graduates could be appointed. Further, a person who had 
passed only 6th Class had been appointed to the post of 
Library Assistant which required a Matriculate with re-
quisite training. Another person possessing a middle 
schOOl qualification has been appointed to the post of 
'1'echnical Assistant which required a person with Inter-
mediate Science or Diploma I Degree. In yet another case 
a person who had passed only 3rd Standard had been 
appointed to a post which required a Diploma I Degree. 
Although only a Graduate could be appointed as P.S. to 
Director, a person with only Matdculation qua'liftcation 
was appointed to the post. Thus, it is clear that the 
llppointments were made by the Director without any 
regard whatsoever to the prescribed quaUfteations. The 
Committee take strong exception to the appointments 
being made in patent definance of prescribed rules and 
which give every appearance of the exercise of favouritism 
'Or nepotism. They accordingly desire that the circum:; 
'Stances under which all the 80 appointments were made 
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should be thoroughly fJivestigated and appropriate con-eo--
tive action be taken thereafter." -

1.21. In their reply dated the 11th October, 1973 the Ministry have' 
atated:-

"3.6 On being advised by the Government, the Board of Gov--
ernors has approved the relaxations. The Institute has 
appointed a committee to investigate the matter thorough--
ly and give the recommendations in regard to appropriate 
corrective action to be taken. The work of the Com-
mitte is in progress and this report will be available in 
NovemberlDecember, 1973." 

"3.7 The Institute has decided that-
(a) In future no appointment shall be made by relaxing the' 

prescribed qualification without prior approval of the' 
competent authority. 

(b) All those appointees who did not possess the prescribed-
qualifications at the time of appointment are being ad-
vised to acquire the prescribed qualifications as far as-' 
possible. 

For investigation and correetive action, the Committee as men-
tioned in 81. No. 9 is at work." 

1.21. Asked to intimate the date of appointment, terms of refer-
ence and the composition of the Committee, the Ministry in a note-
dated 9th November, 1973 intimated as under:-

"1. The Committee was appointed on 9-8-73. 

2. According to terms of reference the Committee was to go 
into the matter specified in the PAC observation and sub-
mit their recommendations in regard to appropriate action 
to be taken. 

S. The composition of the Committee Is as under: 

(i) Dr. B. K. Ahuja, Professor, Mechanical Engineering-
Deptt. Chairman (Coa1Jeaer) 

(if) Shri S. Krishnamurthy, Lecturer, Civil Engineering.-
Member 

(iii) Dr. S. M. Yahya, Assistant Professor, Mechanical Engg.-
Deptt.-Me1'l1be7'." 
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1.22. The reply of the Ministry does Dot suglest that respoDllbi--
lity for the lapse· in not even obtaining the approval of the Boar" 
of Governors for the relaxations has beell fixed. The CommittM-
would like to reiterate that this should be done forthwith. 

1.23. The nature of the investi,ation sUlgested by the Committee 
which jn,'olves the DireCtor of the Institute cannot obviously be done-
by a Committee consisting of a Profeuor, a Leetu .... r and an Assis-
tant Professor of the 8IlIIle Institute. The Committee would, tJaere-
(ore, stress that tile investi,ation should be done by an independent 
and a fairly h~l'h.level Committee. . 

Irregularities committed by a seniOr member of the Teaching StaJJ-
Paragraph 7.4 (So. No. 18) 

1.24. The Committee had made the following observations with 
regard to irregular drawal of T.A. by a member of the Institute's 
faculty in paragraph 7.4:-

"The Committee take a serious view of a senior member of 
Teaching Staff allegedly committing gross irregularities 
in claiming travelling allowances from more than one' 
source. The officer also retained for a long time the con--
tingency advances drawn by him. The Committee have 
been informed that as a result of investigation a charge 
sheet has been served on the officer. The Committee 
would like to know the action taken against the officer."-

1.25. In their reply dated the 11th October, 1973, the Ministry of 
Education and Social Welfare have stated as follows:-

"The Institute has appointed an Enquiry Ofticer. The enquiry-
is still in progress and the report of the Enquiry Officer· 
has not yet been received. As soon as the report of the' 
Enquiry Officer is received, necessary further action wilr 
be taken by the Institute." 

1.28. '1'he Committee would like to urge that the enquiry should' 
_ eompleted early so •• to tHe saitable aetion .gaiDst the oftleer-
eoneerned and the Committee informed aeeordiully. 

Deputation of an Assistant Professor for higher studies in U.K.--
Paragraphs 7.8 to 7.10 (S. No. 20-22). 

1.27. In paragraphs 7.8 to 7.10, the Committee made the follow-
ing observations regarding the recovery to be effected from an-
Assistant Professor who was deputed for higher studies in U.K.:-

"7.8. The Committee regret to observe that a bond obtained'" 



from an Assistant Professor who was deputed for higber 
training in U.K. was defective. Although the Institute 
has claimed consequent on his resignation from service 
without returning to duty, a sum of Rs. 31,059 being the 
penalty of Rs. 10,000 as prescribed in the bond and 
Rs. 21,059 being the pay and allowances drawn by him 
during the period of training, according to the Legal 
Adviser only a penalty of Rs. 10,000 could be recovered 
and that too on his returning of India." 

"7.9: It is surprising that although the period of training was 
extended only upto 10th September, 1969, and he resigned 
from 25th November, 1969, he was paid salary upto 31st 
December, 1969." 

"7.10: The Committee desire that responsibility for obtain-
ing a defective bond as also for the over-payment of 
salary should be fixed. The question of obtaining suit-
able security in such cases should also be examined." 

1.28. In reply, the Ministry have stated in a note date 11th Octo-
Iber, 1973 submitted to the Committee as under:-

"7.S-7.10: The Institute was requested to take suitable action. 
The Institute has examined the matter. The initial 
period of deputation of Shri B. K. Sareen expired on 
the 10th September, 1969. The Institute issued him 
several telegrams I letters to return to the Institute forth-
with. He was also warned that failure to come back 
would result in serio~ consequences. Instead of heeding 
to the Institute's instructions, Shri Sareen lingered on 
the matter by writing several letters requesting for a 
compassionate view of his case. All his requests were 
turned down by the Institute. Even the intervention of 
the Imperial College Delhi Committee was sought for in 
the matter. tnttmately Prof.. Spal'kea, Chairman, ICDC 
intimated in -hiB letter dated 26th November, 1869, that 
it was necessary for Shri Sareen to .tay on in the U.K. 
to see his external examiner on the 3rd December, 1969 
and that Shri Sareen was making necessary arrange-
ments to return to India as soon as always important that 
the 'Student should be available to the external examiner 
at his visit. 

In view of the above, the Director had agreed in principle to' 
Shri Sareen's stay in the U.K. till December, 1969. In 
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the middle of December, 1969, Shri Sareen was again 
requested to return to the Institute immediately. His 
return was awaited till the end of December, 1969 and 
when he failed to return, instructions were issued to stop 
his salary from 1st January, 1970 onwards. 

Fr.)m the above, it is evident that salary till December, 1969 
was paid as his stay in U.K. was agreed to in principle 
by the Director, in antiCipation of the Board's approval 
and in the hope that Shri Sareen would return to India 
after meeting the external examiner as was indicated in 
Prof. Sparke's letter. However, when S" Sareen failed 
to return to the Institute by the stipulated period, his 
resignation was accepted w.e . .£. 25th November, 1969 i.e. 
the date on which he had expressed his desire to be 
deemed to have resigned. 

In view of the position explained above, it is evident that it 
will not be feasible for the Institute to hold anyone res-
ponsible for the overpayment of salary from 25-11-1969 
to 31-12-1969. 

As regards the bond executed by Shri Sareen it may be stated 
that the form of this bond has been in vogue from tl)e 
very inception of the Institute and all the staff members 
of the Institute who were deputed to U.K. for higher 
training have executed similar bonds. It is also stated 
by the Institute that the form and amount of the Bond 
signed by Shri Sureen is on the lines of the Bond pres-
cribed under the overseas scllolarship schemes adminis-
tered by the Ministry of Education. However, the 
question of obtaining a bond of higher amount is under 
examination of the Institute. The Institute has been 
advised to amend the bon.d suitably to cover also the 
expenditure on salary and allowances paid to the teachel'Jl 
during the period of their deputation abroad.;; 

1.29. Asked to state the action taken by the Institute on the 
advice of Government to amend the bond 'Suitably, the Ministry 
intimated in. their note dated 9th November, 1973 as follows:-

"7.10: The Institute has considered the advice of the Govern-
ment for revision of the bond and accordingly the Board 

2893 L.S.-2. • r 
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of Governors at its meeting held on 5th November, 1973 
decided that the Bond should have the folloWing pro-
visions:~ 

(a) The amount of refund to be prescribed in the Bond 
will be Rs. 10,000 plus the amount of pay and allow-
ances received during the period of deputation. 

(b) The Bond will be signed by the 8taft member con-
cerned with two sureties from persons acceptable tOo 
the Institute." 

1.30. The Committee note that in view of the defect in the bond 
pointed out hy them the Institute has got the fonn of the bond 
lIIIIe.ded suitably to cover the expenditure on salary and allowancelt 
paid. to the teachers during their deputation abroad. However, as 
it is stated that the form and amount of the bond obtaiDed in this. 
ease was on the lines of the bond prescribed under the overseas 
scholarship schemes administered by the Ministry of Education, the 
Committee feel that similar action to revise the bond in respect of 
an such schemes is caUed for to safeguard the financial interest of 
Govel'nment. 

General 

1.31. A number of Committees have been appointed by the I.I.T.,. 
New Delhi to '0 into several important matters raised in the 95th 
Report. The Committee deplore this practice wh;ch is bound to 
cause delay where IIpeedier executive aetion was called for. They 
Devertheless trust that the Ministry win ensure that the recommen-
dations are acted upon in letter and spirit without further delay. 

1.12. The Committee would also suggest that the 95th Report as 
well,.al this Report and the ftnal aetlon taken by the Institute/Gov-
enmant on eaeh recommendatlon/observafion will be circulated to all 
the other UTs In the country 10 that similar adion may be taken 
tty them wherever called for. 



CHAPl'ER II 

RECOMMENDATIONS 1 OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee find that the per capita expenditure for the post-
Rraduate course at the lIT, New Delhi was the highest (Rs. 9,796) 
and the expenditure at the I.I.T. Bombay was the lowest (Rs. 8,162). 
The rea'Sons for this wide disparity between the two Institutes 
shoUld be gone into. 

[S1. No. 3 (Para No. 2.12) of Appendix IX to 95th Report 
(Fifth Lok Sabha)] 

Aetion Taken 

The Council of the IITs decided that each of the UTs should 
carry out an analysis of the per capita student cost and pattern 
of expenditure for 1971-72 adopting methodology developed by the 
I.A.M.R: The analysis carried out by each Institute should be co-
ordinated by the Secretariat of the Council and a report submitted 
to the Clauncil for their consideratio'1. In the CO:I~~e of such ana-
lysis the reasons for disparity will be gone into. However it has 
been stated by the Delhi Institute that one of the reasons for the 
disparity between lIT Delhi and lIT Lombay during 1968-69 was 
that the expenditure during 1968-69 at the lIT Delhi was on the 
higher side as the Institute was, at that time, (just Deing developed) 
still in the process of development and the number of post-graduate 
'Students was not very large. However, a study of the expenditure 
during 1971-72 of the lIT Delhi has been conducted on the basis 
of methodology evolved by the Institute of Applied Manpower Re-
search. It has been revealed by the study that the per capita 
expenditure for the Post-graduate courses has come down to 
Rs. 9,0031- during 1971-72 (tentative) as against Rs. 9,7981- during 
1968-69. It is well known that there has been considerable rise in 
prices during the last few years and accordingly there should have 
beer incrt"ase in the per cap;ta expenditure on the post-graduate 
courses due to the increase in cost of the consumable stores. In-
stead, there has been a reduction in the expenditure. It is reason-

13 
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able to expect that the per capita cost would stabilize to approxi-
mately the some level as in the other Indian Institutes of Tech-
nology. 

[Ministry of Education and Social Welfare O.M. No. 
F. 16-25l73-T.6 dated 11-10-1973] 

Farther Information 

At its meeting held on the 23rd December 1972, the Council of 
the Indian Institutes of Technology had taken the decision. 

The corresponding figure of per capita expenditure for the post-
graduate course in respect of I.I.T. Bombay is being evaluated. 
However, on the basis that the cost per post-graduate student is 
twice that of the cost per under-graduate student, the cost per post-
graduate student was Rs. 90801- during 1971-72. 

[Ministry of Education and Social Welfare O.M. No. 
F. 16-25173-T.6 dated 9-11-1973] 

Recommendation 
In the 1.1. T. New Delhi, the expenditure incurred on the pay and 

allowances on academic staff during the year 1971-72 was Rs. 43.87 
lakhs and the expenditure on non-academic staff was Rs· 27.50 lakhs. 
The Review Committee have drawn attention to a general complaint 
that substantial part of .the Institute's budget is being spent on main-
tenance and upkeep rather than on the academic departmens. They 
have also warned against the tendency for the growth of non-teach-
ing staff in the Institute. The Committee desire that the staffing pat-
tern in the Institute should be carefully examined and suiable norms 
laid down for the employment of non-teaching staff. 

[Sl. No.4 (Para No. 2.13) of Appendix IX to 95th Report 
(5th Lok Sabha) 1 

Aetion Taken 
On being requested by the Government to take action in tbis res-

pect, the Institute has appointed a Committee to examine the matter. 
The Committee has started functioning and it expects to give its re-
port by the middle of December, 1973. As soon as the Report is avail-
able, necessary action for its implementation will be taken by the In-
stitute with the approval of its Board. 

[Ministry of Education and Social Welfare O.M. No. F. 16.25173--T-6 
dated 11-10-1973]. 
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Further IDIGl'lDatiOn 

On. the 8th May 1978 the Ministry wrote to the Institute to take 
action on the recommendations of the Public Accounts Committee. 

The Institute appointed the Committee on 25.7.73. The terms of 
reference of the- Committee and its contposition are given below: 

TERM51 OF RUERENCE 

1. To examine the staffing pattern of the non-teaching stat! 
and to lay down suitable norms for the employment of non-
teaching staff at lIT Delhi. 

2. To examine the reasons for proliferation of Class IV Staff 
at the Institute. 

COMPOSI'l'ION 

1. Prof. R. D. Dua, Head Chern. Deptt.-Chairman 

2. Prof. C. P. Arora, Head of Mech. Engg. Deptt.-Member 
Secretary. ,. 

3. Shri O. K. C. Grover, Deputy Registrar (Stores)-Member. 

[Ministry of Education and Social Welfare a.M. No. F. 16-25173-'1:-6 
dated 11-10-1973]. 

Recommendation 

The Committee find that out of a total number of 1948 staff memb-
ers in the Institute during the year 1971-72, as many as 428 were Class 
IV staff. The Committee do not see any justification for the prolife-
ration of Class IV staff in the Institute. 

[51. No.5 (Para No. 2.14) of Appendix IX to 95th Report 
(5th Lok Sabba)] 

Action Taken , 
This is connected with 51. No.4. After the report of the Commit-

tee has been received by the Institute, it will examine whether there 
1s really any proliferation of class rv staff and if 80 suitable action will 
be taken by the Institute. 
[Ministry of Education and Social Welfare O.M. No. F. 16-25173- T-6 

dated 11-1G-1973]. 
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Reeemmeadatioa 

Under the Statute, where a post is to be tllled up temporarily for 
a period not exceeding 12 months, it should be done in accordance 
with the procedure laid down by the Board of Governors. The Com-
mittee, however, note that no such procedure has 80 far been laid 
down by the Board. They des1re that a suitable procedure should be 
laid down forthwith and the ad hoc appointments should be resorted 
to only under exceptional circumstances~ 

[S1. No.7 (Para No. 3.3) of Appendix IX to 95th Report (5th Lok 
Sabha)] 

Aetioa Taken 

The Institute was advised by the Government to take appropriate 
action. The procedure for creation and filling up of temporary posts 
has since been laid down by the Board of Governors. (A copy each 
of the two Resolutions enclosed) . 

[Ministry of Education an.d Social Welfare O.M. No. F. 16-25173-
T-6 dated 11.10.1973]. 

Procedure for creation and filling of temporary posts for research 
schemeslprojects and consultancy works 

(Board of Governors meeting dated 2.1129.3.73) 

The Board considered the proposal of the Institute regarding pro-
cedure for creation and filling up of temporary posts for reaesch 
schemes i projects and consultancy works. 

The Board approved the procedure proposed by the Institute sub-
ject to the modiftcation that so far as the creation of posts are con-
cerned, the same may be done by a Committee conSisting of the Direc-
tor and the Chairman, Board of Governors. The action taken by this 
Committee may be reported to the Board in a following meeting for 
ra tiftcation. 

As far procedure for appointment to the posts for a period not ex-
ceeding one year, it was decided that the posts may be advertised lo-
cally before making appointments. 

RESOLUTIONS No. 4417~RESOLVED THAT following proce-
dure for creation and filling up of temporary posts for Research 
SchemeslProjects and Consultancy Works, be approved. 
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(a> Creation of POB," 

Whenever a proposal for a scheme is approved by the competent 
Authorltr the posts for the staff required for that scheme and pro-
vided In its estimates be created by a Committee consisting of the 
Chairman, Board of Governors, and the Director. The action taken 
by the Committee may be reported in the following meeting of tlie 
Board for ratification: 

(b) Procedure for appointment 

(1) Where the post is required to be fUled for a period not exceed-
ing one year, the appointment may be made by the Director by local 
advertisement on the recommendations of a Committee eonsisting of 
the Principal inves~gator, one ProfessOl' of the Department and an 
outside expert nominated by the Head of the Department concerned. 

(li) Where a post is required to be filled for a period of more than 
one year, the normal procedUre i.e. recruitment by advertisement and 
-selection through Selection Committee as prescribed in the Statutes 
be followed. 

Procedure fOT filling oj f'egulaf' posts on purely temporary basis for 
period not exceeding twelve months 

(Board of Governors meeting dated 14.8.1973) 

The procedure proposed by the .Institute for filling up of regular 
posts on purely temporary basis for a period not exceeding 12 months 
was considered. 

The Board agreed to the following procedure for filling up of posts 
on temporary basis, The procedure will not be applicable to the va-
cancies arising out of the academic staff members being allowed leave 
.f the kind due for the purpose of studylresearch work: 

\(a) The vacancies to be fined on temporary basis should be 
notified in the local daily and within the Institute calling 
for applications from amongst candidates within ten days 
of the date of notification. 

I(b) All applications received in response to the advertisement I 
notification be scrutinized and candidates who fulft1 the 
prescribed qualifications be interviewed by Selection Com-
mittee. -~ 
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(c) The Selection Committee should consist of the following:: 
. (i) in ase of. posta for which Board of Governora is the IPPointiD, 

autborlty : 

(I) Director Chairman 
(2) Dean/Sr. Prof. from oat.ide the Dept!. Member 

(3) Head of Deptt./Registrar Member 

(ii) in case of pOsts for which Director is the appointing authority : 

(I) Dean/Prof. (Sr. Scalc) nominated by Director Chajrmm 

(2) One export from Within the Institutc at least at the level 
of Anu. Prof. other than the D:ptt. conc:erned Member 

(3) Hea::1 of Oepn./Reailtrar . Member 

(d) The appointment of selected candidates will be made onl" 
after the approval of the Chairman, Board of, Govemors~ 
Director as the case may be. 

(e) The appointment shall be for a period not exceeding six 
months during which efforts should be made to hold re-
gular selection. In exceptional cases, the period of tem-
porary appointment should be extended with the approval 
of the Appointing Authority provided that the total period 
of such appointmf>nt shall not exceed 12 months. 

RESOLUTION NO. 70173: RESOLVED THAT for filling up posts 
on temporary basis, other than vacancies caused on account of staff 
mem bers having been allowed leave of the kind due for the purpose 
of studylresearch work, the procedure given below be followed: 

(a) The vacancies to be filled on temporary basis should be-
notified in a local daily and within the Institute calling for 
applications from amongst candidates within ten days of 
the date of notification. 

(b) All applications received in response to the advertisementl 
notification be scrutinised and candidates who fulftl the 
prescribed qualifications be interviewed by the Selection 
C.ommittee. 

(c) The Selection Committee should consist of the following:. 
(I) !n calc C?f posts for which Board of Governors is the appointing 

autbonty : 

(I) Director • 

.. (2) DeanlSr. Prof. from outside the Depn. 

(3) Head ofDepn./Re,istrar . 

Chairman 

Member 

Member 
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(ii) in case of posta for which Director is the IppoiDlin, lU!borJty : 

(I) DeanlProf. (Sr. Sca1e,nominated by Director Chail'llWJ 

(2) One expertrrom within the Institute at the level of Asstt. 
Professor other than the Deptt. concerned • • '. Member 

(3) Head of the Deptt./Reiistrar Member 

(d) The appointment of selected candidates will be made onlY" 
after the approval of the Chailman, Board of' Governors/ 
Director as the case may be. 

(e) The appointment shall be for a period not exceeding 6 
months during which efforts should be made to hold regu-
lar selection. In exceptional cases, the period of tempor-
ary appointments could be extended with the approval of 
the appointing authority provied that the total period of' 
such appointment shall not exceed 12 months. 

RecommeDd~tioD 

The Committee find that as many as 147 ad hoc appointments were 
made by the Institute on different dates from the inception of the 
Institute. Most of these appointments were continued beyond the 
prescribed period of 12 months in violation of the Statute. In 27 
cases the appointments were continued for more than 3 years. The 
Committee take serious view of the position and desire that the cir-
cumstances under which the appointments were made and continued 
beyond the prescribed period should be investigated with a view to 
fixing responsibility. 

[51. No.8 (Para No. 3.4) of Appendix IX to 95th Report (5th Lok 
Sabha)]. 

Aetion Taken 

In order to investigate the circumstances under which the appoint-
ments were made and continued beyond the prescribed period with 
a view to fixing responsibility, the Institute has appointed a Com-
mittee which has started functioning. The report of the committee 
is expected to be available towards the end of October, 1973. 

[Ministry of Education and Social Welfare a.M. No. F. 16-25173-
T-6 dated 11.10.1973]. 

Further 1nf00000atioD 
(i) The Conuriittee was appointed on 13.8.1973. 
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(Ii) According to the terms of the reference the Committee was 
Ito investigate the matter in detail With a view to fbdng responaibWty 
'8S desired by the PAC and make a report in this regard. 

COMFIOSITION 01' TIll: COllOll'l"rb 

1. Prof. A. K. Basu, Professor, Civil Engineering-Chairman. 
-(Convener) 

2. ~ V. N. Arora; Asstt. Prof., Humanities" Social Sciences 
: Department-Member 

3. Shri Subhas Chander, AS8tt. Prof., Civil Engineering-Member 

(iii) The report of the Committee was expected to be available by 
·the end of October, 1973. The Institu.te haa, however, informed that 
in view of the unsettled conditions prevailing then lince the beginn-
'ing of October, the report would now be available by the end of Nov-
.ember, 1973. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25173-
T-6 dated 9-11-1973] . 

Retommendation 

The Committee are sprprised to learn that as many 80 appointments 
'\lad been made by the Director of the Indian Institute of Technology, 
.New Delhi during the period 196f.;.65 to 1972-73 although the appoin-
-~ees did not possess the prescribed qualifications. It is surprising that 
the Board's approval for relaxation of qualifications has not been 
taken all these years. It is only after the Committee raised this point 
dlat the Government have requested the Institute to obtain the ratifi-
cation of the competent authorities. The Committee desire that res-
ponsibility should be fixed for this lapse. 

:[S1. No.9 (Para No. 3.6) of Appendix IX to 95th Report (5th Lok 
Sabha)] . 

Action 'raken 

On being advised by the Government, the Board of Governors has 
-approved the relaxations. The Institute has appointed a committee 
-to investigate the matter thoroughly and give the recommendations 
in regard to appropriate corrective action to be taken. The work of 

-the committee is in progress and this report will be avaUable in Nov-
.emberlDecember, 1973. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25173-
T-8 dated 11.10.1973]. 
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Further ..... tion 

1. The Committee was appointed on 9.8.1973. 

2. According to terms of reference the Committee was to 10 into 
the matter specffled in the PAC observation and submit their recom-
memiatioDs in regard to appropriate action to be taken. 

3. The composition of the Committee fa as under: 

(1) Dr. B. K. Ahuja, Professor, Mechanical Engineering De-
partment-Chairman (Convener) 

(U) Shri S. Krishnamurthy, Lecturer, Civil Engineering-Mem-
ber. 

(iii) Dr. S. M. Yahya, Assistant Professor, Mechanical Engi-
neering Department-Member. 

'[Ministry of Education and Social Welfare O.M. No. F. 16-25173-
T-8 dated 9-11-1973]. 

Reeommendatioa 

The extent of unauthorised relaxation of the prescribed qualifi-
cations can be seen from the fact that a number of Matriculates had 
been appointed as U.D.C's although only Graduates could be appoint-
ed. Further, a person who had passed only 6th Class had been ap-
pointed to the post of Library Assistant which required a Matriculate 
wUh requisite training. Another person possessing a middle school 
·qualification has been appointed to the post of Technical Assistant 
which required a person with Intermediate Science or Diploma!De-
·gree. In yet another case a person who had passed only 8rd Stand-
ard had been appointed to a post which r~uired a DiplomaIDE'gree. 
Although only a Graduate CQuid be appointed as P.S. to Director, 
a person with only Matriculation qualification was appointed to the 
post. Thus, it is clear that the appointments were made by the Di-
rector without any regard whatsoever to the prescribed quallilcatlons. 
The Committee take strong exception to the appointments being 
made in patent defiance of prescribed rules and which give every 
.appearance of the exercise of favouritism or nepotism. 'nley accor-
dingly desire that the circumstances under which all the 80 appoint-
-ments were made should be thoroughly investigated and appropriate 
·corrective action be taken thereafter . 
• [S1. No. 10 (Para No.3. 7) of Appendix IX to 95th Report (5th Lok 

Sabha)]. 
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The Instltute has decided that-

<a) In future DO appointment shall be made by relaxing the pra--
cribed qualiftcation without prior approval of the competent autho-
rity. 

(b) All those appointees who did not possess the prescribed qua-
lifications at the time of appointment are being advised to acquire the· 
prescribed qualifications as far as possible. 

For investigation and corrective action, the Committee as men-
tioned in S1. No. 9 is at work. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25173-
T-6 dated 11.10.1973]. 

RecommeDdation 

During the period 1963-64 to 1971-72 higher starting pay was 
allowed in 173 cases of initial appointments on the basis of the 
recommendations of the Selection Committee. It appears to the 
Committee that the higher start was given indiscriminately. In some 
cases the initial pay was fixed at the maximum of the relevant scales. 
As under the Statute the Director can fix the initial pay of an in-
cumbent at a stage higher than the minimum of the scale but not 
involving more than 5 increments, the Committee desire that all 
the cases should be reviewed to see that there was no violation of" 
the Statute. 

[S1. No. 11 (Para No. 3.10) of Appendix IX to 95th Report-(5th 
Lok Sabha)J 

AC!ticm Taken 
As requested by the Government, the Institute has reviewed the 

position. All cases of grant of higher starting pay at the time of 
initial appointment involving grant of more than 5 increments which· 
were beyond the competence of the Director, used to be put up to 
the Cbaimum, Board of ·Governors for his approval on behal! of the 
Board. When the cases became quite freequent a proposal was 
placed before the Board of Governors to get i.:he relevant statute 
amended to enhance the powers of the Director. The Board of 
Govemors then decided that in the interest ~f Administrative con-. 
venience Director be authorised to fix startmg pay in such cases 
on the r~commendations of the Selection Committee.. A resolution. 
delegating these powers to the Director was passed by the Board: 
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-of Governors vide their resolution No. 76164. When it was pointed 
out that such delegation of powers by the Board of Governors was 
not in order, all the cases involving grant of more that 5 increments 
at the time of initial appointment were submitted to the Board of 
Governors who have since ratified the cases tride resolution No. 
64/72 of 1972. 

Resolution No. 76164. 

Resolved that the Director be authorised to fix the pay of a per-
lion on the recommendations of the Selection Committee at any stage 
in the scale in respect of posts for which he is appointing authority. 

Resolution No. 64172 

Resolved further that the cases given in Appendix VI where pay 
had been fixed by the Director so far in accordance with resolution 
No. 76/64 be ratified. 

(Ministry of Education and Social Welfare O.M. No. F. 16-25/73-T. 6 
dated 11-10-1973] 

Further Information 
The Institute has infromed the Ministry that since the Board 

of Governors of the Institute had by its own resolution given to the 
Director power to grant more than five increments and the Director 
had already exercised this power on the specific recommendation of 
the individual Selection Committees. The Board in its meeting on 
'24/30-6-72 noted the advice of the Government that delegation of 
powers in the matter was not permissible. They ratified the past 
'Cases as earlier decided by the Director on the advice of the Selection 
Committees. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25/73-T. 6 
• dated 9-11-1973] 

Reeommendation 

The Committee regret that no procedure has been laid down in 
the Statute or by the Institute for the guidance of the Selection 
'Committee in the matter of fixation of pay at a stage higher than 
the minimuln in oroer to guard against the abuse of powers by the 
appointing nuthorities. The CommIttee desire that some guidelines 
should be lllid down in this regard. 

{SI. No. 12 (Para No. 3.11) of Appendix IX to 95th Report-(5th 
Lok Babha») 
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AetiQu'l'_1l 

The Institute has appointed a Committee for the purpose anet 
the work of the Committee is already in progre88. However, the' .-
report of the Committee is e~ted to be reeeived· after September, 
1973. After receipt of the report the procedure will be laid down 
with the approval of the Board of Governors. 

[Ministry of Education and Social Welfare O;M. No. F. 16-25/73-T. 6 
dated 1l-10-1973J! 

Further Informatioll 
1. The Committee was appointed on 30-7-73. 

2. According to term of referenCe the Committee were to make-
report/recommendations regarding guide lines for the Selection 
Committee in regard to the fixation of pay at a stage higher than 
the minimum of the scale. 

3. The composition of the C~mittee is as under: 
(i) Dr. C. S. Jha, Professor, Elect. 

Engg. Department. Chairman 
(ii) Prof. B. Karunes, Head, Applied 

Mech. Department. Member' 
(iii) Shri O. K. C. Grover, Deputy 

Registrar (Stores) Member-Secretary 

4. The report of the Committee has not been yet received. It 
is likely to be received by the end of November and the matter will 
be placed ~fore the Board. 

[Mjnistry of Education and Social Welfare O.M. No. F. 16-25/73-T. 6 
dated 9-11-19731 

BeeoJDIDeDdatiou 
The Institute has assets valued at more than Rs. 9 crores as on 

31-3-1972. It is surprising to learn that the Institute does not main-
tain any Central Register for these assets. During the course of 
evidence, the Committee were, however, informed thl1t, on the advice 
of Audit; an attempt was being made to have once Central Register 
indicating all the assets of the Institute. The Institute ought to have 
themselves realised the need to have a Central Rgister so as to 
have an effective control over the auets of the Institute. The Com-
mittee desire that Register should be prepared without delay. 

[S1. No. 13 (Para No. 4.8) of Appendix IX to 95th Report-(5th 
'. Lok Sabha) 1 
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AdiOll Taken 

The preparation of the Central Assets Register by the Institute' 
is already in progress. The progress in this regard made so far is· 
indicated below:-

(1) Library: Accession register is complete upto-date. 

(2) Building Register is being maintained and buildings are' 
enter~d into as and when completed. Assets registers for 
moveable properties and also plant and machinery, air-
conditioners, electric installation etc. have also been pre--
pared. 

(3) Laboratory equipment/office eqUipment (each item cost-
ing more than Rs. 1,000) All entries upto year 1961-62 have 
been completed. A part of entries relating to 1962-63 have 
also been made from original paid vouchers, the comple-
tion of register is likely to take one year. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25/73-T. 6 
dated 11-10-1973] -Recommendation 

The statement of discrepancies in stock verification of items cost-
ing more thar. Rs. 1,000 reveals deficiences amounting to Rs. 1.5 lakh, 
and surpluses amounting to Rs. 0.07 lakhs. The Committee desir,· 
that discrepancies in stock should be investigated expeditiously. 

[S1. No. 14 Para No. 4.9) of Appendix IX to 95th Report (5th 
Lok Sabha)} 

ActioD Taken 

The discrepancies are still under reconciliation of the Institute; 
Some of the items have since been traced while the action to account 
for the remaining items is still in progress. 

Institute has sent a statement of discrepancies of items exceeding 
Rs. 1,000. This is enclosed. The total amount of the discrepant 
items works out to Rs. 1,50,792.82 short8gl~ and Rs. 7,027 as surplus. 
As a result of the reconciliation it has been found that items at S. 
No.1 to 4, 7, 10 to 15, 17, 18, 19, 22 and 24 of the statement have 
since been located in the Department. Thus 16 items (Worth Rs. 
1.12.273.82) out of 28 items have since been located. Items at S1. 
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No. 6 and 9 of the statement w}liC?h, were declared surplus as a result 
of stock verification have also been reconciled and it transpired that 
it was due to wrong accounting in the departmental documents. 

Items at Sl. No.8, 23 and 26 of the statement had been transferred 
from one department to another department of the Institute and 
necessary steps to make formal inter-departmental transfers are 
being taken now. The total of these works out to Rs. 7,141. 

In view of the above position action is now called for to trace 
only seven items i.e. at Sl. No.5, 16, 20, 21 and 25, 27 and 28" t the 
statement worth Rs.~ 31,378. Apparently these items have not been 
"lost but as is the common practice in research and development labs 
to utilise different parts of the equipment for different experiments, 
it is possible that these equipment might have been broken into 
'Components for utilisation in difterent experiments. However, 
efforts are afoot to trace them and correct the records accordingly. 
"Further position in regard to the reconciliation of these items will 
"be intimate later on. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25/73-T. 6 
" dated 1:i.-10-1973] 

List 01 Discnpanc;u having of approJt. Rs. 1000 or OfJIr reveal,d thari", stoclt fJerijication of 
dill""'" Dlptt. 

PAynes Dlpartmml 

81. No. L/F Nn. Nomenclature Discrepancy Value 
I 3 3 4 5 

Ra. 

I 2/161/162 CoW1ti~ system Clesear with (-) 3 6646'25 
B.C. abinet. 

3 I/S13 Dimmerstat 8 amps 3 phase (-) 1 II43' 45 

3 3/17S DriUiIll Bquipment Ultra Sonic (-) 1 5850'00 

4 3/147 bolator Fernite SI. No. M. 110 (-) 1000'00 
Type LB-2S. 

5 liS Microscope Vernler fitted with (-) 10 4470'00 
draw tube. 

6 1/410 Optical bench research type (+) 3 3057·00 

"7 3183 Oscilloscope portable beam type (-) 2 3988'00 
329 No. Sl61 and 5182. 

8 3/134 Projector 'B1ite' H.J. 750/1000 (-) 3 1975'00 
watts with parabolic obectiVe 
con~enser complete. 
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1 3 5 

Ill. 

9 3/104 Pump High VaCllmm complete 
c:loublc It. 'Rotary'. 

(+) 1 49'70·00 

10 3/I36 Photometer micro 
complete. 

642I4 L (-) 1 105'70'00 

U 1/390 Air conditioner ¥;elivinator (-) 2 2680' 12 

'12 1/390 Apoaratus -Xl~ D4actiOA (-).1 25000.'00 
Type Sr. No. '7009. approx. 

'~3 IIIls Apo. Optical Cilemonatratiou (-) 933°'00 
Gti~ 

14 '1./526 Mac;hiAo J,.athe 3' with motor (-) 1 1350'00 
and. .... oriea •. 

·~S, ,~/5a Machine Drilling complete with (-) 1 1000'00 
. motor. 

, '16, 2/120 ~ optic: medical . (-) 1 1220 

17 3/22 Microac:ope Service stand. with 
=~J;'~PIaiD 

(-) 2 3240'00 

'~8 3/8, ft 10lf. ~ UDivetllll.SL No. (~3 uloB'oo 
IS89.~. H ~8 with ~o-
riesat P. 4& 8S. ..( 

:~9 3114,0 Microaeope Polariaina 'Book' (~) I 23$0'0.0 
~r21/SI. N? 70'P71. 34'r.U . 
WI ac:c:::.soJ:lea, 

:20 3/n6 MlIChiDc Griul1in, Lena • . (-) 1000 
apPfO.¥. 

.21 3/160 Micr08C:OP~ UDi~rul with ball (-) 1 .4600'00 
bel;rinl complete with acc:ea-
sorles. 

.22 3/152 Osillosc:ope double beam type (-) 1 10152'00 
W'7tIS:U s.'No. 106008. 

·~3 3153, 54, 52 Projector Universal Griftn Type (-) 1 1600'00 
63 watta S. No. 65643. 

..24 31141 Photometer oon-recor.-!ioi Ray 
Cat No. L. 481 

(f) Calva Scale reader unit cat 1 . 
No. PAl,.. f (-) , 17136'00 

. Transformer stant vol-<~ tile Cat'No. ~~h08 
(iii) ·Ia~."pble X/IO ·opCbl. 

.,' 
~~ ~ No. CP-6000. J .-

2893 L.S.-3. 
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3 

Scrrvkescope double beam type (-) r 
B-31 0/10 

Proiecter portable cambridge (-) I 
S.No. 34926. 

27 Tel escope (-) 2 

28 ifpplUd M,d.DIfiu DIptm""", 
I. 35DUD Camera reed. under 

U.K. free aiel pJa a, peut of 
Microacope 

(Aclcfition made vide A.S'p.O.', 
No. IITO/SP/Dt. 13-3-73 
lCCacbed). 

Total abortage 

SIIrpllll 

Bec:ommendatioD 

n88·()Or 

3500' ()Or 

15°792' 8%: 

7027'00 ., 

The Committee have been informed during evidence that the pro-. 
cedure for the drawal and adjustment of contingent advances has· 
since been Qghtened up. As on 1st December, 1972, a balance of Rs. 
10,411 relating to the period upto 1970-71 was still outstanding. The 
Committee hope that this will be cleared early. In future it should 
be ensured that all advances are adjustedlrefunded as far as possible-
before the close of the financial year. 

[S1. No.16 (Para No. 6.9) of Appendix IX to 95th Report. 
(5th Lok Sabha) 1. 

AetioD taken 

The Government requested the Institute to take action. The Ins~ 
tute has noted the instructions and has issued suitable instructions 
to ensure that all advances are adjusted/refunded before the close of 
the financial year. . 

[Ministry of Education and Social Welfare O.M. No. F. 16-25/7~T-6· 
dated 11-10-1973) 

BecoJnmendatiOD 

The Committee which investieated into the matter has recommen-
ded that in future tour programmes of academic staff should be pre-
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pared by them and they should iet them approved by the competent 
authority before UDdertaking journeys. The Committee trust that 
necessary instructiODS in this matter have since been issued by the 
Institute. 

[S .. No. 19 (Para No. 7.5) of Appendix IX to 95th Report 
(5th Lok Sabha) I 

AetioD takeD 

The Institute has issued necessary instructions in June 1973 that 
in future all members of the academic staff should, before undertaking 
a journey, prepare a tour programme and get it approved from the 
Director and forward the same to the Establishment-I Section for 
notification to all concerned. Any subsequent change in the journey 
or in the tour programme should also be similarly got approved from 
the Director and sent to Estt. I Section for further necessary action. 
A copy of the approved tour programme should invariably be attached 
to the respective T.A bills. A copy of the Instructions is enclosed. 

This will have immediate effect and apply mutatis mutandis .. 
the case of Administrative Officers also. 

[Ministry of Education and Social Welfare O.M. No. F. 16-25J73--T-8 
dated 11-10-1973) 

INDIAN INSTITUTE OF TECHNOLOGY : DELHI 

No. IITDIEstt-II2019 
D4ted: 12-6-1973 

CIRCULAR 

The Public Accounts Committee in their 95th Report on the ac-
counn. of the Institute for the year 1966-67 to 1970-71 have, inter alia. 
desired that in future, tour programmes of all academic staff should 
be prepared by them and they should get them approved by the 
competent authority before undertaking the journey. 

It has accordingly been decided that in future all members of the 
academic staff should. before undertaking a journey, prepare a tour 
programme and get it approved from the Director and forward the 
same to the Establishment-I Section for notification to all concerned. 
Any subsequent changes in the journey or in the tour programme 
should also be similarly got approved from the Director and sent to 
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~ Estt. I Section for further necessary action. A copy of the ap-
I.roved tou.r programme should invariably be attached to the respec-
'tive T.A. bills. ' 

This will have immediate effect and apply mutatis mutandis in 
~e case of administrative officers also. 

Sd·l-
[BRIG. J. S. SANDHU (Retd.)] 

RegistTar. 

'All Heaifs df,the Deptt' :(with 10 ~are co~ies (or each department) With the requ~t 
- that die contellta· of the circular may be broaaht to the notice 
, of .U concerned. 
\. 

,#iccouDts Oficer : He shouU cDaureibat in fUture T.A. billa of the staff mentioned 
j above are PIUc:Q for in IIClQ)l'dIlDQl: with the aprovti Lour pro-

arammc u notified by the Bitt. I section. 

cOpy to all Head of CentresjUnitsjSections etc. Director of Works 
,.,ith, 10 spare 'copies for circulation amonpt B. E. & A. R. Ea. etc.) 

Recommendation 

I The Committee regret to observe that a bond obtained from an 
Assistant Professor who was deputed for higher training in U.K. 
was defective. Although the Institute has claimed consequent on 
his resignation from service without returning to duty. a sum of 
Rs. 31,059 being the penalty of Rs. 10,000 as prescribed in the bond 
hnd Rs. 21.OSt being the pay and allowances drawn by him during 
the period of training, ac.cording to the Legal Adviser only a penalty 
of Rs. 10,000 could be recovered and that too on his returning to 
India. 

[-So No. 20 (Para No. 7.8) of Appendix IX to 95th Report 
(5th Lok Sabha)] 

RecommendatioD 

,It is surprising that although the period of tra1J.Ung was extended 
only upto 10th September, 1989 and he resigned from 25th Novem-
ber. ,1_; he was paid salary upto 31st December, 1_ 

(S. Ho. 21 (Para No. 7.9) of AppeDdix IX to 85th Report 
(itb Lok S.bha)) f; , 
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Recommend.atioD 

The Committee desire that responsibility for obtaining a defec'.! 
tive bond as also for the over-payment of salary should be fixed. 
The question of obtai,ning suitable security in such cases should. 
also be examined. i 

[So No. 22 (Para No. 7.10) of Appendix IX to 95th Report 
(5th Lok Sabha» 

" Action taken. , , 
The Institute was requested to take suitable action. The Institu~ 

h~s examined the matter. The initial period .of deputation ,of Shnl 
B. K. Sareen expired on the 10th September, 1969. The Institute 
is~ued him several, telegrams/letters to return to the Institute forthj 
WIth. He was also warned that failure to come back would result 
in serious consequences. Instead of heeding to the Institute's ins-
tructions. Shri Sareen lingered on the matter by writing several 
letters requesting for a compaSSionate viefN of his case. All his 
requests were turned down the Institute. Even the intervention of 
the Imperial College Delhi Committee was sought for.in the,matter. 
Ultimately Prof. Sparkes, Chairman, ICDC intimated in his lett,e~ 
dated 26th November, 1969, that it was necessary for Shri Sareen 
to stay. on in the U. K. to see his external examiner Qn tbe 3r~ 
pe~ember, 1969 and that Shri Sareen was making necessary arrang~~ 
ments to return to India as soon as possible after that. Prof. Sparkes 
mentioned that it was always important that the student sbould , 
be available to the external examiner at his visit. 

In view of the above, the Director had agreed iil principle'. 
Shri Sareen's stay in'the U. K. till December"l969. ~In the midclle 
of December, 1989, Shri Bareenwas again requested to ,~t1ll'll to 
the Institute immediately. His return was awaited till the end of 
December, 1969 and when he failed to return,instructiOni' were 
issued tOlltop' his salary from 1st January, 1970, onwartts. ' .• 
~om the above, it is evident that salary tm December. 1969 walt 

paid as his stay in U. K. was agreed to in principle by the 'Director, 
in antidpation of the Board's approval and in the nope that 'Shtl 
Sareen would return to India after meeting the externalmininef 
as was indicated in Prof. Spaker's letter. However, when Shri 
&reen failed to return to 'the 'lnstitute by the stipullited period, his 
resignation was accepted w;erf. 25th November, 1969 i.e. the date 
on wbieh he had ezprel8ed his ,desire to be deemed to have resignecl 

In vie'" of the position explained above, 1t is evident that it will 
Dot be feasible for the Institute to hold any Qne responsible tor the 
overpayment of salary from 25-11-1969 to 31-12-1969. .' i 
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As regards the bond executed by Shri Sareen it may be stated 

&hat the form of this bond has been in vogue from the very incep-
tion of the Institute and all the staff members of the Institute who 
were deputed to U.K. for higher training have executed similar 
bonds. It is also stated by the Institute that the form and amount 
of the Bond signed by Shri Sareen is on the lines of the Bond pres-
cribed under the overseas scholarships schemes administered by 
the Ministry of Education. However the question of obtaining a 
bond of higher amount is under examination of the Institute. The 
Institute has been advised to amend the bond suitably to cover 
also the expenditure on salary and allowances paid to the teachers 
duringthl'! period of their· deputation abroad. 

(Ministry of Education and Social Welfare O.M. No. F. ~&-25f73-T-6 
dated 11-10-1973] 

Fartlaer IaformatioD 

. S. No. 21. The .Institute has intimated that they have been fol-
lowing thc! practice in the past to disburse pay and allowances for 
the period Qf extension on deputatiOn to the staff member concern-
ed where such extension was agreed to by the Director in principle. 
Shri Sare.!n continued to request and re-request sympathetic con-
sideration of his application for extension of stay to compl'!t~ his 
programme of study. As explained earlier, in vIew 9f the strong 
recommendation of the Chairman of the Imperial College Delhi Com-
mittee, the Director agreed to the extension and payment was made 
for periotl upto the end of December, 1969. The Board's approval 
to the ~I!.yment was not obtained. However, as Sbri Sareen con-
tinued to postpone his return. advantage W88 taken of his letter 
of 17th iN"ovember, .Jt88 (received by the Instttute on the 25th 
November 1969) in which he had asked that he might be allowed 
&0 tender his resignation if it was not possible for the Institute to 
accept.hi:l proposal of his continued stay in the U. K. and according-
ly. his relJitnation was accepted with effect from the 25th Novem-
_.1969. 

S. No. 22. The Institute has considered the advice of the Gov-
ernment for revillion of the bond and accordingly the Board of 
Governon, at its meeting held on 5th November, 1973 decided that 
ahe Bond should have the following provisions:-

,(\I) The amount of refund to be prescribed in the Bond will. 



be Rs. 10,000 plus the amount of pay and allowances re-
ceived during the period of deputation. 

(b) The Bond will be signed by the staff member concerned 
with two sureties ffvm persons acceptable to the Insti-
tute. ' 

[Ministry I)f Education and Social Welfare O.M. No. F. 16-25/73-T-6 
I dated 9-11-1973] 

ReeommendatiOD 

The Q)Dl~tee note that after selling cables worth Rs. 0.35 
laths th~ Institute are still left with a balance valuing Rs. 2.39 
lakhs which is expected to be consumed by the time the current 
building programm~ 1s over. The Committee would like to know 
-the progrUiS of utilisation of these cables. 

[S1. No. 24 (Para No. 8.8) of Appendix IX to 95th Report 
(5th Lok Sabha)] 

Action takeD 

The I~titute was advised to take appropriate action and har 
'Since informed that out of the balance cables valuing Rs. 2.39 
lakhs, cables worth Rs. 0.45 lakhs have since been utilised till to-
date. The value of balance quanttty of the cables in stock on date 
is Rs. 1.94 lakhs, out of which cables worth Rs. 0.75 lakhs will be 
utilised very soon. The action for the disposal of the balance quan-
1ity of cables worth Rs. 1.19 lakhs through D.G.S.m. is in progress. 

{Ministry' of Education and Social Welfare O.M. No. F. 16-25/73-T-6 
dated 11-10-1973] 

Recommendation 

The Committee take a serious view of non-production of docu-
-menta required by Audit parties during their inspection. The Com-
"lDittee note that instructions have been issued to ensure that all 
document required by Audit are made available with promptness 
:in future. The Committee hope that such cases will not recur. 

[S1. No. 25 (Para No. 9.3) of Appendix IX to 95th Report 
(5th Lot Sablu' \ 1 



, I 34 

AetioD takea 

On being requested by the Government, to take action, the :ro... 
tltute has issued necessary instructions to ensure that the cas. 
of nOD~producion of records to the Audit Parties of the A.G.C.R. 
are not repeated. 

[Ministry of Education and Social Welfare a.M. No. F. 16-25/73-'J'~!r 
dated 11-10-1973) 



CBAPTERUI 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT--
TEE DO NOT LIKE TO PURSUE IN THE LIGHT OF REPLIES-

RECEIVED FROM GOVERNMENT 

ReeommeDdatioD 

The Committee regret that in this case the Institute grossly 
over-estimated the requirements of cables for use in the main build-
ing, laboratories and other structures. Out of electric cables costing 
Rs. 5 lakhs purchased during the period 1964-67 by the Institute, 
cables worth Rs. 2.26 lakhs only could be used till July, 1972. The-
Committee are surprised that the estimate of cables worth Rs. 5, 
lakhs should have been arrived at on the basis of its being a cer-
tain percentage of the overall cost of the construction. An estimate· 
of actual requirements of cables in terms of length should have· 
been prepared. The Committee desire that the matter should be· 
gone into with a view to fixing responsibility. 

[S1. No. 23 (Para No. 8.7) of Appendix IX to 95th Report 
(5th Lok Sabha)] 

Aetion taken 

The Government requested the Institute to take necessary action._ 
In regard to the purchase of excessive quantity of cables. it may' 
be stated that the detailed estimates of the project had not been 
framed before taking thC1' work in hand due to several reasons such, 
as lack of detailed information about the U.K. equipment which 
had yet to be purchased . Despite this, repeated attempts were" 
made by the then Asstt. Residential Engineer. Shri Davinder Singh 
to get such information as far as possible from the Lab. Incharge· 
and the Heads of Departments. Under the circumstances it was not 
possible for his to do any better and he estimated cable require-· 
ment based on percentage together with what other little informa-
tion he had about the loads and the kind of machines coming in 
different laboratories. It has been verified penonally by the present 
Director of Works of the Institute that such attempts had in fact 
been made from year to year and revised in view to the latest· 
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available information about the U.K. equipment and he is doubtful 
if anyone also could have done better under the circumstances. 
In the circumstances, the material was arranged through D.G.S.&D . 
.as the items were borne on the rate contract. It has further been 
stated by the Director of Works of the Insti.tute that Shri Davinder 
'Singh has since long retired and in the circumstances no useful 
purpose will be served .in pursuing this matter further. 
[Ministry of Education and Social Welfare, O.M. No. F. 16-25173-T-6 

• • II dated 11-10-1973] 
,_ e. • ~ 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Reeommendatioa 

The Ministry of Education had conveyed their decision to the 
IJ.T. in 1968 that as a measure of economy no vacant or new post 
'Other than teaching post should be filled till a review was under-
taken. However, as many as 274 new non-teaching posts were crea-
ted and 286 posts were filled up during the period 1968-69 to 1971-
'72. It appears that the Ministry did not follow-up with the lIT re-
garding the review of the requirement of non-teaching staft. The 
Committee would, therefore, like to know how the Ministry satis-
fied themselves that the Institute implemented their deciSion. 

[51. No. 6 (Para No. 2.15) of Appendix IX to 95th Report 
(5th Lok Sabha)] 

Action taken 

Under the Institute of Technology Act and Statutes, the Board 
of Governors of each Institute shall institute and appoint persons 
to academic as well as other posts in the Institute. 

For the purpose of enabling the Institutes to discharge their 
functions eftlciently under the Act, Government may after due ap-
propriation made by Parliament by law in this behalf, pay to each 
institute in each financial year such sums of money and in such 
manner as it may think fit. The funds are allocated to each institute 
after examining the budget as approved by the Finance Committee 
and the Board of Governors of the Institute concerned. The Finance 
Committee before recommending to the Board of Governors, the 
budget estimates scrutinises the proposa1 of the institute in detail 
and also reviews the staff position. After such scrutiny made by the 
Finance Committee on which both a representative from the Minis-
try of Finance and the Ministry of Education are members, the bud-
get of each Institute is again scrutinised by the Ministry of Educ .. 
tion and Ministry of Finance before finanCial provisions are made. 

37 
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In view of the provisions in the Act and Statutes the Govern-
ment can satisfy itself through the budgetary control mentioned 
above. 

[Ministry of Education a':ld Social Welfare, a.M. No. F. 16-25173-T-& 
,_ I. ., .. , ~ dated 11-10-1973) 

Further Information 

The Finance Committee considers detailed proposals including 
new proposals with justification and after taking into account the· 
essentiality of each item approves or otherwise the provision. in 
the budget. The recommendations of the Finance Committee in 
respe(~tof the. annual budget estimates are examined by the Council 
of l.I.Ts. and their recommendations are then sent to the Govern-
ment for consideration for allocation of funds. This is regarded 
as an adequate review considering the provisions in the Act. 

[Mini3try of Education and Social Welfare, a·M. No. F. 16-25173-T~ 
j dated 9-11-Una} .. 



CHAPTER V 

:RECOMMENDATIONS;oBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE GIVEN INTERIM REPLIES. 

Recommendation 

The Committee note that a Reviewini Committee was appoi.nted 
in March, 1970 to go into the working of the Indian Institute of 
-Technology. New Delhi. The Reviewing Committee submitted its 
report in September, 1972. SimUar Reviewing Committees were 

.appointed in respeet Of the other four Institutes of Technology- in 
the country. The Government propose to examine the recommenda-
tions of all the Reviewing Committees in a coordinated manner. 
-'The Committee desire that this examination should be done ex-
peditiously and the action proposed to be taken intimated to them 
'with in a period of six months. 

[SI. No. 1 (Para No. 1.8) of Appendix IX to 95th Report 
(5th Lok Sabha)] 

Action taken 

The Council of the Indian Institutes of Technology has appointed 
:a special Com~ittee to examine the Reports of the Reviewing 
-Committee of all the 5 I.I.Ts. together with the comments of the 
respective Board of Governors of the Institutes. The comment of the 
'Board of Governors of 3 Institutes have been received. l!!fforts are 
being made to obtain the comments from the Board of Governors 
.of the other 2 Institutes. As soon as the comments are received from 
all the Board of Governors they will be placed before the special 
Committee so that the Committee submits its report to the Council 
for consideration. The recommendatins of the Council will then 
be submitted to the President of India in his capacity as the Visitor 
'of the Ins.titute for his final orders in the matter. 

,[Ministry of Education and Social Welfare O.M. No. F. 16-25/7~T-6 
dated 11-10-1973] 

Recommendation 

A study made in the year 1968-69 revealed that the per capita 
.expenditure for the post-graduate course in the Institutes of Tech-
:nology ra,nged from Rs. 8,162 to RI. 9,798 and th~ per capita expen-
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diture for the under-graduate course ranged from Rs. 3,297 to 
Rs. 3,843. The Committee desire that the position in other Engi-
neering Colleges in the country should be ascertained and it should 
be examined whether there is any scope for the reduction of ex-
penditure in the Institutes of Technology. 

[81. No.2 (Para No. 2.11) of Appendix IX to 95th Report (5th 
Lok Sabha)] 

Aetion taken 

On the recommendation of the All India Council for Technica! 
Education a Joint Committee of the University Grants Commission 
and the All India Council for Technical Education is being appoint-
ed t~ go into the details of the engin~g education at college-
level. This Committee will also inter alia examine per capita ex-· 
penditure in other Engineering colleges. On receipt of the reC!om-
mendations of that Committee in this respect, the question whether 
there is any scope for the reduction of expenditure in the Institutes 
of Technology will be examined. 

[Ministry of tducation and Social Welfare O.M. No. F-16-25173-
T-6 dated 11-10-1973]. 

Recommendation 

The Committee. note with concern that there . was no ~control' 
over the drawal of advances by officers for meeting contingent ex-· 
penditure. Inordinate delays have occurred in getting the advances. 
adjusted. As on 31st March, 1971, a sum of Rs. 64,209 was out-· 
standing. .A part of this amount related to the period as far back 
as 1963-64. It is hardly necessary for the Committee to point out. 
that the delay in adjustment!refund of contingent advances amounts 
to temporary misappropriation of public funds. The Committee 
desire that the reasons for the non-adjustment of advances pending 
for more than a year be investigated. . 

[81. No. 15 (Para No. 5.9) of Appendix IX to 95th Report (5th 
Lok Sabha)] 

Action taken 

A Commmitte to investigate the reasons for the non-adjustment· 
of advances pending for more than one year has been appOintee!. 
by the Institute and the work of the Committee is in progress. It 
Is estimated that the report of the Committee shall not be available-
before the end of November, 1973. Necessary action, if any, called'. 
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for shall be taken by the Institute on receipt of the report of the-
Committee. 

[Ministry of Education and Social Welfare O.M. No. F-16.25173-
T-6 dated 11-10-1973~ 

Further Informatioa 

1. The Committee was appointed on 13th August, 1973. 

2. According to tenD of reference the Committee was to investi-
gate the reasons for non-adjustment of advances pending for more 
than one year as desired by PAC. 

3. The Composition of the Committee is as under: 
(i) Dr. D. S. Verma, Professor, Textile 

Technology Department. 

• (ii) Shri O. N. Khanna, Accounts 
Officer. 

Chairman 
(Convenor) 

Member 

{Ministry of Education and Social Welfare a.M. No. F. 16-25173--T-&: 
dated 9-11-1973] .. 

Beeommendation 

The Comn.ittee regret that at the present there is no satisfac-
tory arrangement for getting he Mess accounts audited. The Com·-
mittee feel that the Institute should be able to ensure it as it is:. 
giving managerial assistance to the Mess besides incurring expendi-
ture on purchase of crokery, cutlery etc. They accordingly sug-
gest that a satisfactory arrangement for the audit of the Mess ae·· 
counts should be eveloved in consultation with the C. & A.G. 

[S1. No. 17 (Para No. 6.9) of Appendix IX to 95th Report (5tb 
Lok Sabha] .. 

Action taken 

The matter had been taken up with Comptroller and Auditor 
General, requesting him to suggest name of one of his officers who.-
could be contacted by the Institute to settle the matter. Office of 
the C.A. & G. have advised that a scheme for the auditing of mess. 
accounts may first be formulated and sent to them for their com·· 
menta. Action is being taken. 
{Ministry of Education and Social Welfare a.M. No. F-16·25173--

T-6 dated 11-10·1973],. 



The Committee take a ~rious view of a senior member of thp 
"Teaching Staff allegedly committing gross irregularities in claiming 
~ravelling allowances from more than one source. The officer also 
retained for a long time the contingency advances drawn by him. 

·The Committee have been Informed that as a result of investigation 
·a charge sheet bas been ~ed on the officer. The Committee would 
.like to know the action taken against the officer. 

[SI. No. 17 (Para No. 1.9) of Appendix IX to 95th Report (5th 
. Lok Sabha]. 

Action Taken 

The Institute has appointed an Enquiry otticeJ;: Th.e e~quiry is 
:still in progress and the report of· the Enqu.iry OJ;Iicer l;uls not· yet 
been reCeived. As soon as the report of the Enquiry' Ofti_s re-
·eeived, ~essary further action will be taken ~ the Iuti~. 

I 
itMinistry of Education and Social Welfare O.M. No. F-16-25173-
" T-8 dated 1~G-1973]. 

NEW DELHI; 
$ebru.o.ry 4, 1974. 
Magha 15, 1895 (8aka). 

JYOTIRMOY BOSU, 
Chait'fMn. 

PubUc Accoutl Committee 
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